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Shri M. C. Chagla: I do not know
whether I am expected to reply 13 all
the questions. I think I will give an
omnibus reply.

I have carefully listened to every

question. I shall pay attention to
them and wherever necessary, take
action.
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This has been considered by the

House, We will take up the next
item.
12.35 hrs.

MOTION RE: TWELFTH REPORT OF

THE COMMISSIONER FOR SCHE-

DULED CASTES AND SCHEDULED
TRIBES

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): I beg to move the
following:

“That this House takes note of
the Twelfth Report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the
year 1962-63, laid on the Table
of the House on the 24th Novem-
ber, 1964".

13.333 hrs.

[Mr. DEPUTY-SPEAKER in the Chair].

In this connection, I would like to
place before the House some of the
broad objectives of the programme
that is implemented by Government.
" This Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes, was submitted to us on 3lst
October, 1963 which was the due
date. But copies were laid on the
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Table only after a year. So I owe
an apology to the House for the delay.
The delay was due to the delay in
printing....

Shrimati Renuka Ray (Malda): One
year!

Shrimati Chandrasekhar: Delay in
placing the Report on the Table of
both Houses was due to the time it
took in the printing press. Actually
the first part of the Report was re-
ceived by us on 17th September,
though the manuscripts were sent to
the printing presses on 23rd Novem-
ber. The second part was available
to us only on 10th November. There-
fore, we could lay copies of this Re-
port only on the 24th November.
Even the Hindi version of the Report
was laid on the Table only a few
days back. So we realise this de-
lay. Henceforth we intend to have
the Report printed by private print-
ing presses sc as to let the House
have the Report as early as possible.

The Commissioner has made 231 re=
commendations on various aspects of
the problem relating to the scheduled
castes and scheduled tribes and the
other backward classes. By the very
nature of the problem, most of the re-
commendations call for action by State
Governments. The recommendations
that call for action by the Government
of India are being dealt with by the
Central Government in consultation
with the concerned Ministries. Some
action has already been taken.

Art. 46 of the Constitution specially
enjoins on the State the dufy to pro-
mote with special care the economic
and educational interests of the weak-
er sections, in particular the scheduled
castes and the gcheduled tribes ang to
protect them against social injustice
and all forms of exploitation.

The House is aware that ever since
independence, Government having
been taking various measures for the
welfare of the backward classes. This
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work, which was formerly the respon-
.sibility of the Home Ministry, has re-
cently been transferred to the newly-

constituted Department of Social Secu-
rity, and it will be the endeavour of

this department to take all possible
steps to raise the economic standard
of the backward classes so that they
may be able to stand on their own feet.

Coming to the broad objective of

‘the welfare plans, the objective is to
‘bring about the material development
of the scheduled castes and scheduled

tribes, so that they can come to the
level of the general population. The
material benefits do not include only
giving certain scholarships, providing
schools and hostels and hospitals and

drinking water supply, but also in-
clude economic development, where
the department intends to give certain
assistance in the setting up of cottage

and village industries, and also to im-

prove the agriculture of these back-

ward classes. The Department of

social security h=vine been entrusted
with the work of khadi and village™
and cottage industries, I think it will
‘be easier for us now to think of certain
schemes and plans for the benefit of
these communities.

The House is aware that for the last
few years the programme for the wel-
fare of backward classes is being im-
plemented, and that every year the
outlay on the schemes has been in-
creasing. We felt there should be
more contact by the Government of
India with the field where the pro-
grammes are actually implemented. So,
-a special officer called Director, Back-
‘ward Classes Welfare, was appointed
and his duty is to ensure that the
amounts are properly spent, and also
to review the results to find out whe-
ther they are commensurate with the
expenditure, and to suggest measures
for the speedy rectification of defects.
‘The Director took over in December,
1963, and since then he has visited
most of the States—Andhra Pradesh,
Bihar, Gujarat, Madhya Pradesh, Mad-
ras, Mysore, Orissa, West Bengal and
Pondicherry. He has given comments
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and suggestions in respect of various
schemes, particularly Central schemes,
to the State Governments,

In addition, the Coiamissioner is
submitting a report every year, mak-
ing an assessment of the progress of
the welfare schemes that are carried
out for these communities. To carry
out this work effectively, the Commis-
sioner’s organisation has been streng-
thened, and there will be now two As-
Madhya

sistant Commissioners in

Pradesh, and one in each of the
remaining States. However, there
are three posts which are still

lying vacant at present, for which we
are taking steps to have suitable
officers installed as early as possible.

Coming to the programme for the
backward classes, the backward class-
es plan comprises a Central Sector
programme of high priority schemes
relating to disabilities requiring in-
tensive country-wide measures over
a considerable time, and also the
State Sector programme of pre-

-»Jpatric scholarships, economic uplift,

health, _housing etc. The Central
Government béars ine entife eapen-
diture on the Central Sector schemes,
while for State Sector schemes,
assistance to the extent of 75 per cent
is given for schemes of pre-matric
education and 50 per cent for the
other schemes. The Central Setor

schemes for the Scheduled Tribes
include: (1) Tribal Development
Blocks, (2) Co-operation, (3) Tribal
Research and Training, (4) Tribal

Girls’ Hostels, and (5) Post-Matric
Scholarships.

For Scheduled Castes, the Central
Sector schiemes are: (1) Improvement
of the working conditions of persons
engaged in unclean occupations, in-
cluding eradication of the practice of
carrying night-soil, (2) subsidy for
housing of sweepers and provision of
house sites for Scheduled Castes who
are engaged in unclean occupations or-
landless labourers,. ...

Wt g (TRAYT)  FATeEE
wgred, falnt qEt & @t 49 @

-



Motion re:

4547

¥ garera]
93 ¥ 139 ¥ 7 77 v 2 fr e
fawr & § feadr fra=edy .

oft gvR =T wETA (W)
qT WL 40 & | qATH AT Y A qT
Fi g0 ¥\ w9 wad w41 § 7 AR
# 9@ W AFA 3 & 0w W w<
Lo

Mr. Deputy-Speaker: As long as
there is quorum, there is no point in
these interruptions.

Shrimati Chandrasekhar:
Hostels for Harijan Girls, and (4)
Post-matric scholarships. The other
matters included in the Central Sec-
tor are schemes for the welfare of
the de-notified tribes and grants to
non-official organisations of an All-
India character.

The scheme for the grant of post-
matric scholarships is one of the most
important, both for the Schedule:a
Castes and for the Schedulr:a Tribes.
"Not only is higher education essen-

tial to enable members of these class-

es to obtain better employment, but
it also gives them self-confidence and
status. The progress of the post-
matric scholarships scheme has been
encouraging. During the First Plan
45,571 scholarships were distributed
to the Scheduled Castes and Schedul-
ed Tribes, while the number distri-
buted during the Second Plan period
was 1,87,058—a four-fold increase. In
the first three years of the Third

Plan, 1,83,541 scholarships have been

awarded, which is almost equal to

the total number in the Second Plan.

The expenditure has gone up from

about Rs. 2 crores in the First Plan

to Rs. 7.36 crores in the Second Plan.
and during the first three years of the

Third Plan, Rs. 896 crores were

spent. The allocation made for this

scheme during the Thirq Plan will be
exceeded, but in view of its great
importance, it is proposed to provide
additional funds as may be required

....(3)
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during the Thirq Plan. It is a happy

augury for the future that the Sche-
duled Castes and Scheduled Tribes.
are taking such advantage of this:
scheme.

The main reason for the wunder-
development of the Scheduled Tribes
has been isolation. With the deve-
lopment of communications, this iso-
lation has been broken down but at
the same time the need was recognis-
ed for a more intensive development
of the areas predominantly
inhabited by the Scheduled Tribes.
Accordingly, 43 Special Multipurpose
Tribal Blocks were started during the
Second Plan in some Community Deve-
lopment Blocks in Schefluled Areas.
To each Block an amount of Rs. 15
lakhs was made available, by the Back-
ward Classes Sector over a period of
five years in addition to the normal
allotment of Rs. 12 lakhs per block by
the Ministry of. Cazormite, Neselony
“ment and Co-operation. Since the

programme of such Multipurpose

Blocks was favourably reported by the-

Elvin Comimttee, the Dhebar Commis-

sion recommended as an alternative to:

declaring predominantly tribal areas
as Scheduled Areas, that this pro-
gramme of Tribal Blocks may be ex-
panded. This approach was accepted
during the Third Plan. It was decided
to start 450 Blocks known as the Tri-
bal Development Blocks, so as to cover
all areas with a minimum tribal con-
centration of 66-2(3 per cent in an
area of 150-200 sq. miles with a total

population of 25,000 which had to
function ag a normal administrative
unit.

To each of these Tribal Blocks an

amount of Rs. 10 lakhs during Stage I
of five yearg is made available by the
Department of Social Security, to have
better development. By the end of
1964-65 it js estimated that 288 of the
Tribal Blocks will have been started.
The programme will be further ex-
panded in the Fourth Plan to cover
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areas having a tribal concentration of
50 per cent and over. On a very rough
estimate, this means that about 500
further Tribal Development Blocks will
have to be opened during the Fourth
Plan.

Taking into account the additional
population which will be served by the
Tribal Development Blocks in the
Fourth Plan, it is certain that a subs-}
tantial proportion of the tribal popu-
lation of the country will still remain
outside the Tribal Development Blocks
at the end of the Fourth Plan. It will
be necessary to give ad hoc assistance
for the intensive development of such

tribals. N A

Co-operation, including the setting
up of forest labourers’ co-operative
secieties, and of marketing-cum-con-
sumers’ co-operative societies, is an-
other of the very important Centrally
sponsored schemes for the improve-
ment of the economic conditions of the
Scheduled Tribes. The whole question
was gone into by a Special Working
Group who made several important
recommendations for the development
of co-operatives and in particular sug-
gested the setting up of Labour Co-
operative Societies and Forest Labour
Co-operative Societies to progressive-
ly replace contractors. The recom-
mendations of the working group were
discussed at a conference of State
Ministers in charge of the welfare of
the backward classes, and of co-opera-
tion held on the 6th May, 1964. The
conference accepted the working
group’s recommendation and in parti-
cular reiterated the national forest
policy which aims at the replacement
of forest contractors. Further steps
are being taken in consultation with
the Ministry of Community Develop-
ment and Co-operation and Planning
Commission to expand and vitalise the
programme of co-operatives for Sche-
duled Tribes.

During the Third Plan, it was pro-
posed to set up 4075 co-operative so-
cieties of various kinds for the Sche-
duled Tribes. By the end of 1963-64,
it is estimated that 1829  societies
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would have been set-up, or about 45
per cent of the target in the first three
years of the Third Plan.

For Scheduled Castes the most pres-
sing problem is that of untouchability.
The State Governments have been ad-
vised to take active steps to ensure
that the untouchability offences Act
implemented fully. We have also
requested them to appoint special
magistrates to try cases under the Act
to avoid delays. Besides legal mea-
sures publicity and propaganda work
has been strengthened. The current
report of the Commissioner states that
this practice has been gradually dis-
appearing and in some parts of the
country it is even dying out but in
some parts of the country however the
practice is still prevalent in an acute
form particularly in respect of the use
of drinking water wells. We have to
take full stock of the situation and
devise measures to eradicate this prac-
tice completely. This matter was dis-
cussed at length at the meeting of the
Central Advisory Board of Harfjan
welfare this year and it has been de-
cided to constitute a committee to go
into this matter as well as the prob-
lem of economic uplift of the Sche-
duled Castes. There are two import-
ant central sector schemes: firstly, the
scheme for improvement of the work-
ing conditions of sweepers and scaven-
gers and the other is the scheme for
grant of houses to sweepers and sca-
vengers and also house-sites to sche-
duled castes who are engaged in un-
clean occupations or landless labour-
ers. Under the scheme for the im-
provement of working condition of the
sweepers and scavengers, grants-in-
aid are given to municipalities and
local bodies for the purchase of wheel
barrows and other implements. Muni-
cipalities with a population of one
lakh and above receive 50 per cent
grant-in-aid while those with less than
one lakh gets 75 per cent. Out of a
total allocation of 144-19 lakhs, 68-35
lakhs will have been spent by the end
of 1963-64. The actual provision made
for the first three years is 80:79 lakhs,
and the utilisation has been about 84
per cent.
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Under the scheme for housing, sub-
sidies are given to the scheduled
castes to 75 per cent of the cost of the
house, the balance to be contributed by
the beneficiary in the form of volunt-
ary labour. The maximum cost of the
house was fixed at Rs. 1000|- but this
ceiling has been raised to Rs. 1200 in
view of the increased cost of mate-
rials. In special and deserving cases,
State Governments have been given
the discretion to raise the subsidy to
Rs, 1200 per house, while the contri-
bution of the beneficiary will be
Rs. 400, i.e, the ceiling may be raised
to Rs. 1600. Out of a total allocation
of Rs. 299 lakhs in the Third Plan, it
is anticipated that Rs. 159 lakhs will
have been spent by the end of 1963-
64, or about 53% of the total Plan
provision. The provision made for
these three years was Rs. 169-20 lakhs
and the utilisation was therefore 93%.

To sum up the position in regard to
the Plan schemes, during the first
three years of the Third Plan, out of
a total allocation of Rs. 53:45 crores
in both the Central and State sectors,
it is estimated that an amount of
Rs. 4970 crores would have been
spent. This means a performance of
about 93'2%. In the case of Schedul-
ed Castes, the average performance
for the country as a whole is 98:4%.
For Assam, it is 102'6%; Kerala,
124.2%, Madras 121.0%, Orissa,
101'8%; and Manipur 104'7%; these
have exceeded their targets. In the
case of scheduled tribes, the average
performance is 89°9%. Himachal Pra-
desh has exceeded its target, that is
104:-4%. With increased tempo dur-
ing the remaining two years of the
Plan it is expected that the Plan tar-
gets will be achieved.

The problems of the scheduled castes
and scheduled tribes call for sustain-
ed endeavour on the part of all. It is
only through untiring efforts and
sympathy that the condition of these
unfortunate classes can be improved.
Government are fully alive to their
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problems, and have been taking earn-
est steps in this regard, and the pro-
gress of expenditure shows that the
schemes are gathering momentum.
With a view to assess the impact of
the steps taken so far and to explore
what further measures are necessary
to bring about more rapid improve-
ment in the condition of the backward
classes, a panel on welfare of back-
ward classes has been set up by the
Planning Commission to go into the
working of the schemes during the
Third Plan and formulate schemes for
the Fourth Plan. Members of Parlia-

ment are also represented on this
panel.

4552

The financial targets so far achiev-
ed according to the figures I have given
seems good, but as regards the physi-
cal targets, we feel much more has to
be done. To carry out these welfare
programmes effectively we are plan-
ning to have better supervision from
the Centre. We are sure to benefit by
the suggestions and comments that
will be forthcoming in the course of
this discussion from the hon. Mem-
bers. With these words, Sir, I move
the motion.

Mr. Deputy-Speaker: Motion mov-
ed:

“That this House takes note eof
the Twelfth Report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the year
1962-63, laid on the Table of the
House on the 24th November,
1964.”

Is Mr. Sivamurthi Swamy moving
his amendment?

Shri Sivamurthi Swamy (Koppzal):
Sir, I beg to move:

That at the end of the motion, the
following be added namely:—

“and is of opinion that the State
and Central Governments have
utterly failed—

(a) to provide free housing plots
or to erect free mud-huts as
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shelters for all those Schedul-
ed Castes and Scheduled
Tribes who are homeless,

(b) to distribute waste lands and
tenancy lands physically with
full ownership or right of
cultivation without any mid-
dle agency,

(c¢) to form Co-operative Farming
Societies among Harijans and
Scheduled Tribes within the
framework of planning objec-
tives,

(d) to establish cottage and small
scale industries to provide
means of livelihood for these
people,

(e) to educate them generally on
State expenditure especially
in higher and technical edu-
cation,

(f) to provide employment in
Government and non-Govern-
mental agencies, and

(g) to improve their general eco-
nomic and social conditions.”
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Mr, Deputy Speaker:

we Wwill extend the
ruptions).

Shri Rama Chandra Mallick (Jaj-
pur): Sir, I thank you very much for

We will see;
time. ... (Inter-
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giving me this opportunity to speak
some important points in this debate.
Hon. Members are discussing the re-
port of the Commissioner for Sche-
duled Castes and Scheduled Tribes,
at this critical moment, when all
people are worried about the pro-
blems of national integration. This
is also a very big problem and it is
high time, we thought over the
matter. I can say that this Ministry
is considered to be a key ministry
and carries with it a very heavy res-
ponsibility. So, I congratulate the
hon. Minister here and the Deputy
Minister and their able officers.

14 hrs.

I would like to focus attention on
some problems of the Scheduled
Castes and Scheduled Tribes of the
country about which much has not
been done so far. The Government
should consider the matter vety sym-
pathetically. Through you, Sir, I
want to submit humbly a suggestion
of mine. The hon. Minister is also
in charge of the Law Ministry which
is of course more important, but in
my opinion, there should be a separa-
rate ministry with a Minister of
Cabinet rank for the welfare of the
Scheduled Castes and Scheduled
Tribes and for the downtrodden peo-
ple, a both at the Centre and in every
State of India, for the rapid and
smooth running of the schemes at the
nick of time. This is a big problem,
because two-thirds of the population
of the country is constituted by
these pople. It is known to all that
these people are economically, edu-
cationally, socially and politically
backward. The Scheduled Caste and
Scheduled Tribe people take shelter
under the trees, in the forest, moun-
tain caves, on the banks of the rivers,
on the banks of tanks nd also out-
side the villages in broken huts or
jhompris as is called in Hindi. If
two-thirds of the total population
consists of these people who remain
half-fed, and half-clad or ill-clad, I
could not realise how it is possible
to have real national integration. If



Motion re:

4555

[Shri Rama Chandra Mallick] ‘

a large number of people feel frus- i
trated, that they are not being looked
after properly, I cannot think how
national integration would be possi-
ble in respect of these people.

Then 1 come to welfare schemes.
In the first, second and third Five
Year Plans, some welfare schemes
had been drawn up for the uplift
of these downtrodden people, but
unfortunately, most of these schemes
have not been implemented success-
fully as they should have been. The
so-called Savaran people enjoy the
benefit of these schemes in the name
of the backward people. There 1s a
proverb in Orissa, in Oriya language
which says: Udigala Lia Govindaya
Swayay. That means when a priest
worships God or Goddess and keeps
some 'Bhogos’ in a plate to offer to
the God or Goddess, ‘Lia’—you
may say in English ‘fired-rice—and
when the Lia or fired rice flies away
from ‘Bhogo plate’ by air, the priest
at once says that ‘I am offering this
Lia to God’ and says “Swayay”. Like
that, where some schemes are not fully
implemented and the sanctioned
amount lapses, some say that these
amounts were sanctioned for the wel-
fare of the Scheduled Castes and Sche-
duled Tribes! The amounts sanctioned
for the welfare of the Scheduled Cast-
es and Scheduled Tribes are not fully
utilised by the Central as well as the
State Governments.

Coming to the economic conditions
of the people, if you will go to the
field, especially in South India, and to
my State, Orissa, you will find that 90
per cent of the Scheduled Castes and
Scheduled Tribes are landless labour-
ers. In every State, they have passed
some resolutions to give some land to
the landless people. They remain on
paper only as paper propesals or reso-
lutions. Even some of them who are
living at a particular place for more
than 20, 30 or 40 years with their
family members are depressed, op-
presed and harassed by some rich and
powerful people who occupy their
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homesteads. It is impossible on their
part to go to court, the Hight Court or
the Supreme Court, because they have
got no money to fight against these
people. I have seen that some States
have sanhctioned some amourts by way
of legal assistance to the Scheduled
Castes and Scheduled Tribes but they
are not getting them.

Then I would like to place before
the House one point about the Harijan
colonies, whether constructed by the
welfare department or any other de-
partment. In every State, the money
sanctioned for each colony is quite in-

'sufficient and the sanctioned amount

for each colony is not also fully spent.

Then I come to scholarships. Since
the State Governments are not able
to meet the expenditure on this ac-
count in view of their limited resour-
ces to give more scholarships to the
Scheduled Caste and Scheduled Tribe
students, 1 request that more money
should be given to the students for
their education. It is also known that
the students get their stipend after so
many months and not in proper time.
At least the actual expenses incurred
by the students in the hostel should
be given. I have seen that while a
student is getting Rs. 20 per month in
a school, another student is getting
only Rs 10 or Rs. 12 who is in the
same school, the same class and in the
same hostel. Supposing, somebody
wants to pay Re. 1 for the same meal
and another only ten annas, how can
the hostel serve these students the
same meal? The scheme of payment
of scholarships was introduced in
order to attract the Scheduled Caste
and Scheduled Tribe students for
education. But from the figures it
appears that it benefits only a few.
Since education is one of the most im-
portant factors to bring them to the
level of the general population, it is
necessary to implement the scheme
extensively to benefit at least 50 to 60
per cent of such children coming for
education at different levels. Due to
the increase in the cost of living and
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in order to have a uniform rate of
scholarships, the amount should be in-
«creased.

I would like to place a few more
points for the consideration of the
Ministry. The population of Orissa,
according to fhe Census Report of
1961, is 1,75,48,846. The population of
‘Scheduled Castes is about 28 lakhs;
the population of Scheduled Tribes is
more than 42 lakhs and the population
of other backward classes is about 40
lakhs. So, the total population of
‘these backward people comes to more
than a crore. If the total population
of the State is 1,75,48,846, and the
tetal population of these backward
classes—the Scheduled Caste, the
Scheduled Tribe and other backward
classes—comes to a crore, the rest of
the population comes only to about 75
lakhs. Many hon. Members of this
august Housc said both at the Bhuva-
neswar Conference and in this House
‘that Orissa ig the most backward and
poorest State in the country If that is
the ease, I humbly request the hon.
Minister and the Deputy Minister to
give special attention to the State of
. Orissa and allot more funds to the
development of the backward people
there.

To solve the problem of these peo-
ple and to bring these downtrodden
people to the same level of the rest of
the population, special attention
should be paid to Orissa. More small-
~scale industries should be established
at the block level to give more em-
ployment to them. They should be
given more facilities. There 1s reser-
~vation for them in every office, and in
every department, but actually they
are not reaping that benefit.

1 now wish to quote some figures
from the Report of the Commissioner
for Scheduled Castes and Schedulea
“Tribes for the year 1963, Part II, page
152. On that page, there is a statement
showing the number of Scheduled
Caste applicants registered with the
employment exchange, and the num-
ber of applicants placed in employ-
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ment during 1958-1962. In 1062, the
number of Scheduled Caste applicants
who had registered was 4,20,368. Out
of them, the number of those placed
in employment was only 14,901. The
total registration was a little over four
lakhs. That is as far as the Central
Government is concerned. For the
State Governments, the placement
was 24,472. This is for the period
from 1958 to 1962. Now, we are in
1964. The number may be much more
than double,

Than, I must refe: tc cne point about
untouchability. 't has cume to my
notice that even some graduates, be-
longing to Scheduled Castes, were not
allowed to remain in the Savarna peo-
ples houses even in Delhi, the capital
of India. Even the Untouchability
Offences Act is not available in some
police stations. This Act is not fully
known to some police officers. I re-
quest the Minister to throw some light
on this and necessary instructions
should be issued that this Act should
be available in every police station in
the country. Steps should also be
taken to amend the Act to make it
more effective.

After 17 years, these people are not
allowed to use public wells, water
stands, tanks, hot-springs, hotels,
shops, entry into temples, burial and
cremation grounds, fairs, festivals, pub-
lic meetings, dharmasalas, primary
schools, and even some hospitals and
dispensaries. The barbers do not
serve the scheduled castes, customers
in almost all the places in the country
though in some towns a few hair-cut-
ting saloons serve these people. Here
I want to quote some points from the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes—
12th Report, Part I, page 18, last para:

“The offences of untouchability
which occur most, relate to refus-
al of service to the Scheduled
Casters by barbers and dhobis and
also to refusal to them of the use
of public wells. Such occurrences,
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however go unnoticed, because the
Scheduled Caste persons against
whom these offences are commit-
ted, usually do not dare—I want
to underline this word ‘dare’—to
report the cases to the police, for
fear of the caste Hindu co-villages,
on whom they economically de-
pend.”

I also want to quote from 12th Report,
Part II, Appendix ITI, page 7:

“In the remaining five villages,
the Scheduled Castes have no ac-
cess to public wells nor have they
been provided with separate wells;
there, they are compelled to use
river water, or have to beg water,
throughout the year, from the caste
Hindus.”

On page 8, it is said:

“Barbers do not serve Schedul-
ed Caste customers almost in all
the places visited, during the sur-
vey, except in towns where a few
hair-cutting saloons serve these
people also.”

On page 9, it is said:

“In one village only, though the
services of medical personnel are
available to the Scheduled Castes,
whenever required evenp at their
residences, the Scheduled Castes
are advised to attend the dispen-
sary a little earlier (in out-door
cases) in order to avoid any possi-
ble difficulty with the caste Hindus
of that village, who are reported
to be rather orthodox.”

“Hiring of living accommoda-
tion: The difficulties experienced
by scheduled caste persons to get
houses on rent, in localities other
than those of the Scheduled Castes,
were also reported, during the
study. School teachers, clerks and
even some officers from amongst
the Scheduled Castes, fail to pro-
cure suitable houses on rent in
localities inhabited by the Savar-
nas.”
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“Playground: Except at two
places out of the 32 visited, play-
ground activities among school
children are reported without any
distinction of caste or creed. The
playground can indeed play a very
important role in the eradication
of untouchability among the
younger generation and it is re-
gretted that Social Workers often
neglect utilising this medium to
the fullest extent possible.”

Sir, this is a very good proposal that
they have made which should be con-
sidered.

I once again request the hon. Minis-
ter and Deputy Minister to pay special
attention to the problems of the Sche-
duled Castes.

st wemm  (wiesT) o IuTemer
#wgRa, # forsges 5 #zg A% fagmes
TEsT F FHwAT A 1962-63  FV
e & grary ¥ T ¥ foo @gt
g 1 s fE v e A HEw
FIET q2A T8F FAT AMET AT 4 ITH
FIX A AT S AT AL 2, I Y FIFTL
1 gt % wfy Afa #1 qar qwar
2 AR 3g 9%e g1 2 fF avwe &
7= # fed @t & feq & fau fegar
qar 2 |

zq fiaE § goreq &1 W &4,
faws awt &1 Faugar a9 aLET FY
gT FIA, 39 F1 AN F FHT 37 AT
Tamt § 9 ¥ fay gfem wqiEt &
qfs @livE 79 fawdgi &1 Ioora faar
gt 1

gaTed F way ¥ O F aar
23% famr g e sgaTe o 399 faaa
fa=r &, fa & & 180 forsrat sr
HEAT FH F 1 T 6 7L, 52 farwraat
FTHAAT FE T 7 § 12 wEH AR
12 faraat #7 SqeT F34 ¥ o are
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¥ ST AT E | ¥H F AT agd ¥
e w1 ot 7% daer ad & o
g | RY-GFT | T qTF F1S qaoog
T & 2 FfawAy § a8 T fEar
g 5 gfieomt & g s=er a9F w@f
fFar et @ 1 g afafew ¥ oY
g forfa & 1 gwEREET @ ogEAT
F AT T 9T AT § AT Ao
gfam it #1 wig ar=t ¥ A7 w4 A
TR AT TEA AT A qHET | g+
T U9 § U T A gHAT §7C
F &1 sfcemt a1 s foaan mar | gem
¥ @Te o At ® gfreet &
|YE AEHTE AT TAT R | AT WA
F FRO A9 Hed) fee o ww A
T 21 39 # wugd o 7E faer

g1

a8 “gfm” wsz FE¥ gT ASS
Wﬁ%aﬁ%raa‘taﬁémﬁa
FEIAA@ AR A FE T & 1 o= &
wi-ar 7 gi, F|gr 39 & fau ‘gfem”
wee TR @ fEar smar ? o
“zfem” FgaT o At F#ig A #
T AE 3 7 AT I Hi-AT9 &Y
g & ? WX a8 weg SfEq @, @1 =9
sifeal ¥ 3@ F1 wR I AE
frar & 7

73 & foes af 1 g=fg
aTh W § | IRa aER T T
9%z 7|l § d9 gwaE g s §
fom =Y amfg #1 Tqg A A=
2 | fogges sza ¥ SWi & Fearor
#F fag agedt T F 30,4 T
T, U AWAT B 79,41 FAS
7 SR fEd g § 113,87
FUZ 70 W@ M, fom 1 39 A
223.32 FUT 9 FAT & | 39
# ¥ fogges wvEm F AW OF
fow fee¥ 80.84 FI® T WX
g
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| oaEHEe () o wEAE
F@ gq Fer & fom & @ amw
T S® ¥ T oW AT waew

87

W g : gfom me saw
Fgr araT § S wf=i # @ € %
AT AT AGERIE | ZHR AT AT AT E 1
AT oy Agy & fF gw At arer
g

IART I AT 8 FIUT 10 ATG@
50 g § | IA% fgeq ¥ wfy aw
sfq safsq oF sqar o 48 =aT &
T ¥ HIST AT AT aFar g F
FgT T IAHT FeTT FI4 J gH %A
g1 a%d &, ST Fearwr {59 avg ¥ &Y
gFAT § | A T IAFT i@l ¥ g
AlFAT AT | 3T ¥ FH A AT
IS WIS a7 Amitas IAfq #Y
ST FHAT §, FT ITHT IAT IS S0
gwar g, faa-afa g # s FY
TEaEFAE &, SR O FH § SR
TEradT &Y A7 6T §, T@w@ GET G
1 % fo¥ wavy foar @ @&ar §
BT BT dd SA% f@g =we@rE v
gFdT &, g8l ¥gh, TR AFM, A9
I, I, WTSALT T9T g8 A FY
aw o o a=w i #1 w@
fear o1 wFaT & ? a® W aga &
FTATAR AN F & TvET

7g Fg7 9T & fF 330 gwfa s+
gfaa snfa & A1 & Feamor & fag
i Y §1 ag 9 A1 9w e
s ifrsrfr fr TR E faa
A Tga grax Iufead w3 § AfeT awe
# Fa1 g1 8, Ifq Iy foFw g3 %
g% @ W v we AR dedes
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IR AR d79 gt F FAw
Y 1960-61, 1961—62, 1962-63
R 1963-64 F ot qur a7
daren 1 foet & afg &
= dt #1 fam) & 9 S e
qF FT FeE AE fFAT AT

1962-63 F @ I H{ g
Harra 3 feurgm o7 g ga ¥ auw
37 AT gEEat 7 W ey 9t fom #
F 30 WHATT GIFAT A XL HT Flew
Ffq #1 F TAIAT AT AT 7 w_E
FaETH I fea g T FreYy
safer sfaat # wafqs & ae *
BT ax T arfgar 728 W,
1963 ¥ IAT 7 gq  Famar 471 fF
wfaw stfaat #1 feafa gard & av=aww
¥ owafs  SEEeEE A@ Wr oL 9
srfagi & Feamr & fao afamfai &
R aE & F% Ag g, faqr s w7
w1 75 fFar 1 39 w0 § wfrsrern
¥ 3IATE KT FHT AT

TIEA WRIRT, 1 WAA, 1963 Y
qAqd T WA 9T ;S & TG JAT
ot A AGIET ARAT ST agw w+T
IATW AT WA AT o @@ @
o gz &1 § AU WAl § 9gr d9
|t #1 FAY §, JgT 9 syEEAT
gt &, g e 8, 7ei 97 feafa
TET AT § | IH qg AT FFT AT
fe & gu a9 & @gwa § 5 Faoi &
sgfaa snfaal #7 sagfas ks
wifrat & fag 1 s gfeq @
Y A, IAFT QA AT AG AT | G
7g <t Fg7 41 f5 9t g& AT aF taar
w Y IE Hfuw FW AT AEwESAr
2oanta #v afg § v« Sr
aifed 1 § @ § fF 3@ AR AT
HGHT T AT |
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T 98 1959—-60, 1960-61
WX 1961-62 Ft Wiggee FeE T
Wgrs TEd wfwe & fad 93
g F gHY 23 WEAIG dEE) A
wir foar qr SR ST A& 19 AHIT
Tl A g F7 w7 fa=y 7 R,
w3 fadg e ar I g
T 37 fay 1 a1 =@ T AR
St wfwar gars I § I g FA
#1 Fifow FT

# gwaan § f ag o fag ssan
1 a9 ¢ fF o WY @9 99 @A
T 9 FAR! EY T g, AR F G
frerTaiqu g 1@ T ag A 3w &
figeq fyeq TAl § AT § 1 WA OE
foarer gurEROet § yTad o aETER
9z FXHT AOH1 2 AT & 1 gqET AT
& O A9FT T q@ATRT F 93T A
faer ST &

g IT ARGl FT gEH E,
THF TFEY § agd O Fg AT} |
gRO Y 39% IR F FTR! § FET AT
WY EEIR HTAA 99 &Y, AL
Il KT T T8 FET FGEIL HT
T gaa et &7 faam A@9E €0
AT A & AT E SAF a ¥ Ay
gt ow 39 faead g 1 nF avE
ar wgfan snfedi st 969 3| &
g #< faar smar @ w9 g9 a7
IHET T {ATHT FT AT &, qg DAY
fafsa a1 8, T@HT AT 3@ F9T g WY
T FT UF AE AGL & 7 FAT FHITC
e #Y fawrfor 1 A Y 7w
¥ S ?

fsdt %X @ga, w9 § 3o
AFfat #1 axw e e g=Ar
argaT g | g9 #§ gfew fawmr @y
v feafa €, 72 & & wow aqerTaAr
g | F@ X wEEe § oF we
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% vOx ¥ amEn war oar fw
FIF, 1962 ¥ IFT A 1964 AF
F A el § 3325 FEETA B LT
FRITA JAAT 4T | I IEEE AF
50 Sfwa 9T Y 1662 TN
W fead #7 af off ST F T FaF 298
B 37 Tfaat & ot & fae 5T g6y
A® ¥ 1364 FT FHT Gr | 745
iRl F1 To UXo o TATIT AT |
21 wfawg oreg frog o 1 g9
wawa AT 5 156 foord aRE oY |
ZAH ¥ 32 € & A F1 faelt /T
124 G a3 F T & qE HIT TR
gT fadl | 418 THo HTEo &1 IIE
o faa% ¥ a8 ang sfaua foa
FiaEr s2 fod o2 o 1 ET A &
<ty & 77 faeft, 38 AT faet o
304 SE3FET FT ORST H ¥ @ Y€
qwe ¥ feam § 38 gaw fawdr
=fed ot o7 5 faelt g0 & I
T ¥ 36 FT FHT W1 80 Vo THo
o #T IR 4T TR 17 T IEE
¥ fea ¥ T 3T SrAT iy o7
FfEa gawr oot Fa9 s i AT
OO #T T T ) 318 THo I
FV Ireg o FR &G G @ F
feom & 39 3w fery aifey oF
afeq 1€ 0T Ag & 0

THT I ¥ Qg @A & gEFAl
& a1 § A o9 wiwg AT & AT
s wmg @ & § SAw ggAT Y
SR £ 1 TiRIg 03 3T fewEd
o oved fod at A WA
g 9 57 Sfagl F T B et § )
T A § g frwEdey & =i &
TTHT FT FYAT AR FAT A agd
Tt Tz feam &7 3o feardr
AR T A 7w ARG A
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& ¥ H oF W AEET efeE
9T A E | AT T IS G e grar
& A o T AR A § 9 & Y ey
FY  faar omar &1 3w A A
gaifipat @ Wsges Fee ¥ @v0 F
a1 3 @Y &, T A g A0 |
AR AT HY g1 gPATE, TP ALK
# S gAE I AqEATE

ggaT gATE a1 § ag 90 Awar §
f& @% fau oF g=:3 99T AT
afed | g7 A% fF g MW H oF
e 2T &1 a0F & AT Fifed |
qg 1 AATAT § T THFAT FRAT FT
T @I gAr Tied #iT usgwa
& weie AT Wiy | ) 3T AT
fasi & & § 7 oz 91 Tfze Ay
@ifyd, § W1 Wfes gieds @I
afed |
Mr. Deputy-Speaker: The

will now take up Private Members
Business:

Shri Hem Raj.

House

14.29 hrs.
COMMITTEE ON PRIVATE MEM-

BERS’ BILLS AND RESOLUTIONS.

FIFTY-THIRD REPORT

Shri Hem Raj (Kangra): Sir, I beg

to move:

“That this ‘House agrees with
the Fiifty-third Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 9th Decem-
ber, 1964.”

Mir. Deputy-Speaker: The question

is:

«That this House agrees With
the Fiifty-thira Report of the
Committee on Private Members’
Bills and Resolutions presented



